
Ccyo 

\) J\ 

'c 	-•~) jV 	' Q) \) 

) 

I 

I 

c 
NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

rnentim 	in para 3 o the A N0.170/2000 that t 

ap1iCaflts have a]. ready j oin1 in the posts A4i-c 

they have been pr(--vioted on adh 	basis. In ViEW oil the 

tact that the admitted. position betieen parties 

tha t the applicants have been promoted in order d,:ited  

15.121999 whereas their juniors have oeeri giver 

adhcc trcmotion frcrn 14.10.1999, this original 

Application is ciisposei Of with a direction to the 

espondents that the applicants sho.1d oe given  

adhoc prctnotion 	to the post Of SDE w, e. fi. 14.10.1999. 

i th the ao ov e 00 S er va t.i on i and 

directions, the Original Application as weit as 

laAe are dis:oscd of.o costs. 
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